215 Diplomatic and Consular
Officers (Oaths & Fees)
Artillery Practice (Amendment) Bill, 1972,
be taken into consideration namely:
Enacting formula

1. That at page 1, line 1, for "Twenty-
third" substitute "Twenty

fourth".

Clause 1
2. That at page 1,

substitute "1973".

The question was put and the motion was
adopted.

SHRI J. B. PATNAIK; Sir, I beg to move
that the amendments made by the Lok Sabha
in the Bill be agreed to.

The question was put and the motion was
adopted.

SHRI BHUPESH GUPTA; Are you
passing the Bill yourself?

line 4, for "1972"
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and Kashmir Bill, 1972)
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THE DIPLOMATIC AND CONSU-
LAR OFFICERS (OATHS AND FEES)
(EXTENSION TO JAMMU AND
KASHMIR) BILL, 1972.
THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDAR PAL SINGH): Sir, I beg
to move that the following amendments made
by ™ Lok Sabha in the Diplomatic and
Consular  Officers (Oaths and Fees)
(Extension to Jammu and Kashmir)' Bill,
1972, be taken into consideration, namely:—

Enacting formula
1. That page 1, line 1, for "Twen

ty-third" substitute "Twenty-Four
th".
Clause 1
2. That at page 1, line 4, for

"1972" substitute "1973".

The question was proposed SHRI
BHUPESH GUPTA (West Bengal): We do
not want to speak. But I know why you are
asking us to speak. When the other Resolu-
tion comes up, there will be nobody on the
Government side. Now that you want us to
speak. I would like to know why 1972 is
changed into into 1973.

MR. DEPUTY CHAIRMAN: The
Minister may reply to his speech.

SHRI SURENDAR PAL SINGH: The Bill
wae passed by the Rajya Sabha in 1972. I, the
Lok Sabha it was passed only in 1973.

SHRI BHUPESH GUPTA: You could not
pass the Bill in the same year. That shows
your utter incompetence.

MR. DEPUTY CHAIRMAN: You can
speak only on th, two amendments .

ot st A awy (fagme) o
HH, O AT AT gEARA &
Tz 7 ¥ @ § fr oo fa gawht
ar @ g



217 Demand for a White [l MAR. 1973]  Paper onincidents 218
in Andhra Pradesh

A FATTEAT AAE AT ¢ IAT R Jammu and Kashmir) Bill 1972 T>e taken into
A0 F F1 A2 TEAT qiEHs 7v qay consideration, namely:—
qTAT @ #39% fan %4 0% 7935 Enacting Formula
2 fv wifzfeer 370 %1 g2 52 07 T

4 ~ 1.That at page 1, line - for
Tl FTFEAT F7 A1 sl FAifzZw & Twenty-third” sub/Mithte "Twen
faerd are-are sw g¥r7 F mwieiz ty-fourth”.

A9 F HEAEFAT T Cﬁ-’ | 2That at page 1. line 4, for

"1972" substitute "1973".

7 ITsaafa 77 T2 41 77 59 The motion was adopted.

97 fzepae AT 91 39 T a1 £ 497 | SHRI SURENDAR PAL SINGH: Sir, I beg to

az fam &) s wgi 40 gay av A gy OV

7297 HIT AT FIF AT F 9H g4 T @7 "That the amendments made by the Lok Sabha

1973 3‘1 AT, TA F ATE T 70T AT ) in the Bill be agreed to."
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